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HON 'BLE MR. MArIARAJ DIN, M:M3ER(J)
tl,ON. M~ USHA SEN. MEMBER(AL-

( By Hon. ~. Maharaj Din, J.M. )

The applicant has been filed this application

seeking the re lief to issue directions to the re sponderrt s

to take him back on duty as a Helper to the Lineman Grade

~.750-940 and pay him the wages,

2. The applicant was appointed as a Casual labour

and later on he was given M.R.C .1.. status and was be ing

paid the regu lar pay scale ~. 750-940 per month and he

was entitled to get the anrt\llal "inerements also. The

applicant was involved .in a murder case. He was, however,

b ai, led out by the second additional Sessions Judge, Jhansi

( Annexure A.-1). He made a request to the respondents for

taking b~ck him on duty after having bailed out but he

waS not permitted to perform his dutiis. It is stated

that the applicant was neither put under suspension nor

he was put of duty. The applicant submitted representation

dated 21.8.93(Annexure A-III) requesting that he should be

taken back on duty. The learned counse 1 for the applicant
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has stated that the said re presentation is sti 11 pending

for di sposa1 and a direction may be is sued to the re spondents

to dispose of the representation within a specified period.

3. Considering these facts and circumstances of the

case and the submission of the learned counse 1 for the

applicant the case is disposed of at admission stage with

a direction to the respondents to dispose of the re pre serrt a

tion dated 21.8.93 of the applicant (Annexure A-III) with a

reasoned order and as per Extant Rules within a period of

three months from the date of communication of this order.

tu ,I-\..-
'.j

Member(A)
B-

Member(J)

l2.2ted; 7th Januaryi...l9.2.i

(Uv)



,.

-I /'

~~

TIf THE HOI:: 'BLE CENTS.L AD1·HNISTRTIVE TIiIBUN.L

'T LL .H!U3. D

O.~. No.

Kasbi Ram Kusbwaba aged about 25 years son of

Sbri Nandfule Kushwaba reSident of 222, Outside

Datia Gate, Jhansi.

• •••• Petitioner

Versus

1 • Union of Ind ia tb r cugb Minist r y of Communtc at ion

Govt. of India, New Delhi.

2 • Divisional Enginee~ (Telepbones), JhanSi.

S.D.O. (Pbones) La1itpur Road, Telephone

Exc bange Jbansi.

• •••• Respondents.

1 • TIET ILS OF THE PETITI ON:

This petition is bein~ directed against the

ar b tt r ar y and illegal ae t t cn of Respondent No.2

and nt s Subordinate Officer (Respondent Aa. 3),

inasmuch as without any suspension order, \V1thout

any termination orde r or witbout any diSciplinary

proceedings, the humble petitioner iSe9w~ bein8

ceased from tbe employment and is being deprived of

his l~gitimate wages.

2 • JURIS DIeT ION:

The bumble petitioner bas been working at
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Jhansi under the Respondents No.2 & 3, hence it

is declared that this Hontble Tribunal has the

territorial jurisdiction to try thiS petition.

3 • LIMIT ,TION:

It is declared that tbat this petition is

within time.

4. FACTS OF THE C BE:

4.1 Tbat the humble petitioner haS been working

as c ssu at labour under the Respondents in the
!

';r.

Telephone Exohanee at Jbansi ever since 1984.

4.2 That thereafter in Feb. 1991, tbe humble

petttioner hav in~ put in adequate number of days

WaS ~i'iien !vmCLstatus and WaS taken in tbe I:'e~ulal:'

pey SCale of !to. 750-940 and evel:'since t ner eart.e r

he bas been dr~win8 annual increment also.

4.3 Tbat there i9 no complaint against the

petitioner- in regard to hiS workin~ and an the

ct he r hand biS immediate Supervisors are fully

Satisfied Witb the bonest and faithful w:;rking

of tbe petitioner as Helper to the Lineman in tbe

Telephone ExchanBe.

4.4 Tbat tbe Telephone Department comeS under


